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[English] 

Expert Group on estimation of Propor-
tion and Number of Poors 

553. SHRI PRATAP SINGH: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Expert Group on Esti-
mation of Proportion and Number of Poors 
constituted by the Planning Commission has 
since finalised its recommendations; 

(b) if so, the details thereof; and 

(c) if not, when the Group is likely to 
submit its recommendations to Govern-
ments? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KAMAL 
MORARKA): (a) and (b). The expert group 
on Estimation of Proportion and Number of 
poor has not yet finalised its recommenda-
tions. 

(c) Two meetings of the Group were 
held. The members of the earlier Planning 
Commission resigned in November, 1990. 
Now that the Planning Commission has been 
reconstituted and new members have joined, 
the meeting of the Group will be convened 
shortly to deliberate in this regard. 

Implementation of Mandai Commission 
Recommendations 

554. PROF. K.V. THOMAS: Wilf the 
PRIME MINISTER be pleased to state: 

(a) whether it has been brought to the 
notice of tha Government that there are 
mistakes in classifying the communities in 
the aBC list by the Mandai Commission; 

(b) if so, the steps taken to rectify them; 

(c) whether the Muslim Community as 

a whole is likely to be considered as CBe for 
getting benefits under Mandai Commission 
recommendation; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRYOFWELFARE 
(SHRI RAMJI LAL SUMAN): (a) to (d). The 
decision to provide 27°A, reservation for So-
cially and Educationally Backward Classes 
(SEBCs) in the first phase covers only those 
castes and communities which are common 
to both the lists in the Report of the Mandai 
Commission and the State Government lists. 

The above decision was taken in order 
to avail of the benefits of the long experience 
of a number of States in preparing fists of 
Socially and Educationally Backward Classes 
(SEBCs) and also in order to ensure har-
monious and quick implementation. There· 
fore, for the purposes of implementation of 
Government decision, such castes and 
communities which are not included in the 
Mandai List but are included in the State 
lists and vice-versa would not be eligible for 
the benefits of reservation. This decision is a 
safeguard also against any mistakes that 
might have crept in the massive nation-wise 
exercise undertaken by the Mandai Com-
mission to identify SEBCs. Wherever certain 
Muslim communities are common to both 
the fists, they would also be eligiblQ for the 
benefits of the reservation policy However, 
the decision of the Government has been 
stayed by the Supreme Court except the 
identification of castes and communities as 
SEBCs as per aforesaid decision. . 

Financial Assistance for Jails In Kerals 

555. SHRI K. MURALEEDHARAN: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Kerala Government has 
submitted any scheme to the Union Govern-
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ment seeking financial assistance to recon-
stitute th. present structure of Jails in Kerala; 
and 

(b) H so, the details thereof and the 
action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRISUBOOH KANTSAHAV): (a) No. Sir. 

(b) Question does not arise. 

[ Translation] 

Doctors, Engineer. Regllderad with 
Employment Exch.nges In State. 

556. SHRI GULAB CHAND KA TARIA: 

Will the PRIME MINISTER be pI •• ed to 
state the number of doctors, engineers, 
graduates and post graduates registered 
with ampbyment exchanges In various States 
throughout the country at present? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN lliE MINISTRY OF WEL-
FARE (SHRI RAWI LAL SUMAN): A 
Statement giving the latest available infor-
mation on the number of doctors, engineers, 
graduates and post-graduates on the live 
register of employment exchanges, State-
wise as at the end of June, 1989 is enclosed. 


